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SHRI B.J. PANDA: Sir, in order to accelerate the availability of telephones, the 

hon. Minister has rightly given a lot of encouragement to and emphasis on private 

sector participation. In Category 'A' Circles, like Delhi, already there are many 

private participants. In my State of Orissa, so far, there is only one private 

participant and the growth is very SIOWA I would request the hon. Minister to tell us 

as to what plans he has got to encourage greater private sector participation in 

Category 'C Circles like Orissa. 

SHRI PRAMOD MAHAJAN: Sir, so far as the private sector participation is 

concerned, everybody knows that in basic telephony it is a free for al! and the 

number of players is not limited. You pay basic entry fee and licence fee and 

then you can start the basic telephony in any State. But there are a few States 

where the private players do not find the market very lucrative or profitable. 

So they do not like to go there. The Bharat Sanchar Nigam Ltd. which is a 

corporation owned by the people of the country, is trying its level best to go to 

such areas where the private sector is not going. 

SHRI KARTAR SINGH DUGGAL: I would like to know from the hon. 

Minister: What is the latest position of telephone density in our country? How 

does it compare with Pakistan and China? 

SHRI PRAMOD MAHAJAN: Sir, since this question does not arise out of 

the main question, I am not sure about the position in China and Pakistan at this 

juncture. So far as India is concerned, I can say that the telephone density in 

India has reached 4.5 per cent. I am very sure that it is ahead of Pakistan. But it 

is much behind China. I presume, China's telephone density must be a little 

more than 12 per cent. 

Modernisation of employment exchanges 

*242 SHRI PRITHVIRAJ CHAVAN: Will the Minister of LABOUR be 

pleased to state: 

(a) whether the Government have taken any steps to modernise the 

employment exchanges and to collect accurate and reliable statistics on the rate 

of unemployment; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR (SHRI SAHIB SINGH VERMA): (a) and 

(b) A Statement is laid on the Table of the House. 
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Statement 

The employment exchanges are under the administrative and financial control 

of the respective States/UT Governments and these are being modernized 

according to their financial capacity. At present 363 out of 939 employment 

exchanges are computerized. 

Reliable estimates of employment and unemployment are obtained from the 

quinquennial labour force surveys conducted by the National Sample Survey 

Organisation. Job-seekers registered with the employment exchanges are not 

necessarily unemployed and it is also not necessary that all the unemployed 

should register with the employment exchanges. Therefore, the employment 

exchange data provides details of the job seekers registered and not the 

complete picture of unemployment in the country. 

SHRI PRITHVIRAJ CHAVAN: Sir, my question focuses on the statistical data 

about unemployment which is primarily obtained from the employment exchanges 

in the organised sector. Of course, in the unorganised sector, only sample surveys 

are done. So, the quality of data is hardly useful. As you know, Sir, in the 

Western countries the rate of unemployment is a very crucial parameter for 

the evaluation of the economy. We have no such reliable data about the exact 

number of unemployed people. The employment exchanges work at more than 

900 places and they collect data only from establishments which are employing 

more than 25 people in the organised sector. There is the Compulsory Notification 

of Vacancies Act. But the employment exchanges are monitored by the State 

Governments. What is the punitive action taken against the companies which 

do not notify vacancies? Our experience is that nobody bothers to inform the 

employment exchanges about the existing vacancies. They advertise the 

vacancies in the newspapers. 

MR. CHAIRMAN: You have already put your question. Let him answer. 

SHRI PRITHVIRAJ CHAVAN: I would like to know whether the 

Compulsory Notification of Vacancies Act is being followed or not. 
    

�� 
��ह	 (
ह ��) :  	7�('� ��, ������ 	��� �� �%�; ह� 
ह� ह� '
 �� G�@� ह���� (�	 
A%����� ह� %� �ह�� e#'@
 �ह& ह�� *� ��+ �, 
� � '���
� ��� 
��I, 	��ह ���  

5 



RAJYA SABHA [5 December, 2002] 

 

��"R 
�  ��� ��5 ह�� 2-����,@ �0	�,� �, '��
 ��� ��5 ह� ���� 	� 56 (�	,@ f	� ह� �� 
A�2-g���G ह�, 32 (�	,@ f	� ह6 �� 2-g���G ह� ��'
� ��@� 2-g����,@ 
�  '�� 
��� ह6 8�12 
(�	,@ f	� ह6 �� �@�G,h	 ह6� *(�� 
ह� '
 %ह ��@�'B
� +� 
; (�	�� ह� ��'
� �	
�  ��%�)� 
7� 
� 1 	;�#��; �ह& 
��� ह� � �	
�  '�� ��%3�� ह� '
 ���- �a�
��� '���� 7� 
2�@��U�+�,h	 ह6 8� '���, 25 ]���� ��" 
�� 
��� ह6 �� ��
� ��@�'B
� +� ���� �/�� ह�� 
��'
� A7� 	���� 
�@5 
�  �
 '�:5� 	� �ह 7� 
ह� "�� ह� '
 2-g����,@ �0	�,� 
�  A��%� 
�)	�� 	�	i� 	� 7� %6
, 	�� 
� �G%@j2� 
�
�  
�! 	)��� �;"� 	
�� ह6 � �� 2	 
��: 	� 7�, 
	����� (<R �, ���� ह6 8� �;"� ���� ह�� ��
�  '�� �ह ��d��� �ह& ह�� �� 2	 
��: 	� 7�, 2	 
'���
	�+� 
�  
��: 7� 2-g����,@ �0	�,� �, 7� ��"R 
�  ��� ��5 �ह& ह���� ��'
� A"� f	� 
	;�#��; (�� ���� ह6 '�=ह��, '��� ��@�'B
� +� 
�  '
�� ह� �� ��
�  '���B 
��5%�ह� 
� ���� ह�� 
*(�� ��]�R 
�  2-g����,@ �0	�,� 
�  ���� �, 
ह� � A(�� 
��)� 
�  ����'�
 ��]� 	�
��, 
2-g����,@ �0	�,� 
� 
�� ����� ह�� ह� ��
� 
�! 7� '�+� '��i+ 	��-	�� (� ���� �ह�� 
ह6� �� 
�! '+
��� *�� ह� �	
�  ���� �, 7� ��
� ����� �ह�� ह� � 

SHRI PRITHVIRAJ CHAVAN: You have a programme for joint technical 

evaluation of the employment exchanges and also University Employment 

Information and Guidance Bureau. This technical evaluation is carried out in 

consultation with the State Governments. The thrust of the question is: what are 

you doing to modernise it. Of course, the State Governments are doing it. But 

what have you found in these evaluations? These employment exchanges are 

not working effectively; they are not doing their job. What do you intend to 

do? 
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SHRIMATI BIMBA RAIKAR: Sir, many of the State Governments have 

banned recruitment for years now; especially, in my State, Karnataka, general 

recruitments have been banned since the last 15 years. And, excepting in the 

Police Force and teachers' job, there is no general recruitment. Here, I would 

like to point out to the Minister, through you, Sir, that, in the recent past, 

many multinational firms have come up in Bangalore; these people go to the 

colleges and pick up students from there. So, even before these students finish 

their engineering graduation they are selected for the job on a pay of Rs. 20,000-

25,000. So, it is only these students who get the job. But the engineers who are 

waiting for 10-15 years for a job, do not get any chance. So, will the 

Government take some action and try and help these people who have been 

waiting for a suitable job for the last 10-15 years? Also, will the Government give 

clear instructions to these companies that they should give employment to 

these people first? I would like to have an assurance from the hon. Minister. 
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Pension schemes for unorganised workers 

*243. SHRI DINA NATH MISHRA: Wiill the Minister of LABOUR be 

pleased to state: 

(a) whether Government are considering introduction of a pension scheme 

for workers of unorganised sector with a view to provide necessary social security 

to them; 

(b) if so, the details thereof; 

(c) whether funds have been kept apart for the purpose in the Tenth Five 

Year Plan; 

(d) whether a proposal for generation of resources for funding of the 
scheme has been finalised; and 

(e) if so, the details thereof? 

THE MINISTER OF LABOUR (SHRI SAHIB SINGH VERMA): (a) to 

(e) A Statement is laid on the Table of the House. 

Statement 

(a) to (e) The Second National Commission on Labour has recommended an 

Umbrella Legislation for the unorganised sector. Government are proposing to 

bring a Bill in the Parliament in the ensuing Budget Session to that effect. While 

considering the social security measures for this sector, pension will be an 

important part of the scheme. Regarding its implementation and funding, the 

proposed legislation will have appropriate provision. 
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